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 एवं  नकदी  की  व्यवस्था क  अतएव  सरकार

 का  यह  नौतिक  उत्तरदायित्व ह  कि  काम  के

 बदले  अनाज  योजना  को  वह  प्राथमिकता

 आधार  पर  चलाती  रह  ।.  इसको  अन्तर्गत  सडक

 ०  Matters  under.  AGRAHAYANA 19,
 1902  (SAKA).  Rule 377  2...  298.
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 इस  संबंध  मं  माननीय  मंत्री  जी  का  ध्यान

 इस  कार्यक्रम  में  व्याप्त  अनियमितताओं  की
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 PLOYEES  OF  BEAS  PROJECT.

 SHRI  SUSHIL  BHATTACHARYA

 (Burdwan):  Sir,  about  1,600  employ-

 ees  belonging  to  63  categories  of  Beas

 project  have  been  continuously  going
 on  24  hour  chain  hunger  strike  since

 2-12-79  for  one  year.  Now  one  me-

 ployee  is  on  fast  unto  death  since  2-

 12-80.  Ail  these  days  they  were  prot-

 esting  against  the  wrong  policies  of

 the  Ministry  of  Energy  by  which  the

 directly  recruited  employees  of  Cen-

 tral  Government  and  are  working  for

 the  last  14  years  are  to  be  declared

 surplus,  and  ultimately  retrenched,
 whereas  employees  of  various  State
 Governments,  who  are  work-

 ing  on  deputation  on  this  pro-

 ject,  are  to  be  retained  for

 operation  and  maintenance  works.

 These  employees  demand  that  as  Beas

 Construction  Board,  as  well  as  the

 Bhakrg  8685  Management  Board,  both
 are  instruments  of  the  ‘Government
 of  India  the  61,00  quasi  permanent  Cen-
 tral  Government  employees  should
 have  preferential  right  than  the  depu-
 tationiists  to  work  on  the  posts  of  Base

 Project,  when  these  posts.  are  trans-.

 ferred  along  with  Beas  Construction
 Board  to  the  Bhakra  Beas’  Manage-
 ment  Board.  ne



 ,  (Shri  ‘Sushil  Bhattacharya.)

 I,  therefore  urge  upon  the  Goverh-

 ment  that  all  the  deputationists  from

 ‘State  Governments  should  be  sent
 back  ‘to  their  ‘parent  departments
 concerned  so  that  these  quasi  per-
 manent  Central  Government  emplo-
 yees  can  be  retained  on  the  project,

 which  is  otherwise  also  their  legal
 right  as  per  various  rules,  regulations

 and  administrative  instructions  of
 Government  of  India.

 (vii)  DECLARATION  OF  LADAKH  AS
 SCHEDULED  AREA

 DR.  KARAN  SINGH  (Udhampur):
 Ladakh  is  one  of  the  most  sensitive
 and  backward  areas  in  the  entire

 country,  Although  the  population  is

 small,  it  covers  a  huge  area  not  occu-

 Pies  one  of  the  most  important  loca-

 tions  on  our  northern  borders.  That
 area  has  been  subject  to  aggression
 and  many  thousands  of  square  miles
 of  Indian  territory  are  still  under
 adverse  occupation.  In  view  of  this.  I

 have  been  stressing  for  many  years
 that  a  special  administrative  structure
 should  be  developed  in  this  area  to

 expedite  economic  development  and
 meet  the  urges  and  aspirations  of  the

 people.  Unfortunately,  this  has  not
 been  done,  and  the  present  State
 Government  continues  its  attitude  of

 neglect  against  Ladakh.

 As  a  result  of  this,  there  have  beea
 distrubances  in  Zanskar  and  Leh  te
 cently,  and  over  the  last  week  the  si-
 tuation  has  deteriorated  and  the  po-
 lice  has  indulged  in  lathi-charge  and

 other  repressive  activities,  I  would

 urge  that  the  Government  of  India

 should  take  cognisance  of  the  situa-
 tion  in  Ladakh  before  it  deteriorates
 further,  and  should  take  effective

 steps  to  ensure  the  welfare  and  the
 progress  of  the  people  living  in  La-
 dakh,  My  suggestion  is  that  Ladakh
 should  be  declared  a  Scheduled
 Area  so  that,  while  remaining  a  part
 of  Jammu  and  Kashmir  State,  it  re-

 _ceives'  Special  attention.  Then  only
 will  our.  larger  national  and.  strate-
 gic  ,  interests.  in  the .  area  be

 folly safeguarded.
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 13.00  hrs.

 The  Lok  Sabha  adjourned  for
 Lunch  till  Fourteen  Hours  of  the

 Clock.

 The  Lok  Sabha  re-assembled  after
 Lunch  at  four  minutes  past  Fourteen

 of  thd  Clock

 [Mr.  Deputy  SPEAKER  in  the  Chair]

 STATEMENT  RE  FUNCTIONING  OF

 AIR  AND  DOORDARSHAN  IN  REPLY
 TO  A  MATTER  RAISED  UNDER
 RULE  377  ,  ।

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  VA-

 SANT  SATHE):  Hon’ble  Member  of.
 Parliament,  Ghri  Chandrajit  ‘Yadav,
 had  raised  a  matter  under  Rule  3  In
 the  House  on  4-12-1980.  He  had  inter
 alia  alleged  that  All  India  Radio  and

 Poordarshan  are  not  objective  and

 impartial  in  their  broadcasts  and  they
 black  out  the |  opposition  view-points
 systematically  fn  the  néws  bulletins  ac
 well  ad  ‘in’  ह  In  Parliamentਂ  |  ie
 had.  also  said:  that  AH.  Indie  ‘Radio
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